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जनजातीय काय[ मंğालय के गठन के उɮदेæय 

2023. डॉ. मÛना लाल रावत: 

Èया जनजातीय काय[ मंğी यह बताने कȧ कृपा करɅगे ͩक: 

(क) जनजातीय काय[ मंğालय के गठन का उɮदेæय Èया है; 

(ख) 1999 मɅ जनजातीय काय[ मंğालय के गठन से पूव[ जनजातीय ͪवकास संबंधी गǓतͪवͬधयɉ 
के पय[वे¢ण और काया[Ûवयन के ͧलए उƣरदायी मंğालय, ͪवभाग या Ĥाͬधकरण कौन सा था; 

(ग) 1999 मɅ जनजातीय काय[ मंğालय के गठन के संबंध मɅ आदेश कȧ ĤǓत दȣिजये; 

(घ) Èया राçĚȣय अनुसूͬचत जनजाǓत आयोग èवतंğ Ǿप से काय[ कर रहा है या जनजातीय काय[ 
मंğालय के ĤशासǓनक Ǔनयंğण मɅ है और यǑद हाँ, तो त×संबंधी Þयौरा Èया है; और 

(ङ) उÈत आयोग के गठन के संबंध मɅ आदेशɉ कȧ ĤǓत दȣिजये? 

     

उƣर 
जनजातीय काय[ राÏयमंğी 
(Įी दगुा[दास उइके)  

(क), (ख) और (ग): भारत सरकार (काय[ आवंटन) Ǔनयम, 1961 (संशोधन Įृखंला संÉया 382, 
Ǒदनांक 3 जुलाई, 2025 तक संशोͬधत) के अनुसार, जनजातीय काय[ मंğालय को सɋपा गया 
अͬधदेश अनुलÊनक-क मɅ Ǒदया गया है। 1999 मɅ जनजातीय काय[ मंğालय के गठन से पहले, 
जनजातीय ͪवकास संबंधी गǓतͪवͬधयɉ के पय[वे¢ण और काया[Ûवयन का दाǓय×व सामािजक Ûयाय 
एवं अͬधकाǐरता मंğालय के पास था। जनजातीय काय[ मंğालय के गठन से संबंͬधत भारत सरकार 
(काय[ आवंटन) Ǔनयम, 1961 के 243वɅ संशोधन के Ĥासंͬगक उɮधरण अनुलÊनक-ख मɅ Ǒदए गए 
हɇ।  

(घ) और (ङ): राçĚȣय अनुसूͬ चत जनजाǓत आयोग (एनसीएसटȣ) भारत के संͪवधान के अनुÍछेद 
338क के तहत गǑठत एक संवैधाǓनक Ǔनकाय है। अनुÍछेद 338क (4) के अनुसार आयोग को 
अपनी ĤͩĐया को ͪवǓनयͧमत करने कȧ शिÈत होगी। संͪवधान (89वां संशोधन) अͬधǓनयम, 2003 
कȧ ĤǓत अनुलÊनक-ग के Ǿप मɅ दȣ गई है। 



Ǒदनांक 31.07.2025 के लोक सभा अतारांͩकत Ĥæन संÉया 2023 के भाग (क) से (ग) के उƣर 
मɅ संदͧभ[त अनुलÊनक 

अनुलÊनक-क   
जनजातीय काय[ मंğालय का अͬधदेश 

1.    अनुसूͬचत जनजाǓतयɉ के संबंध मɅ सामािजक सरु¢ा और सामािजक बीमा। 
2.    जनजातीय कãयाण: जनजातीय कãयाण योजना, पǐरयोजना Ǔनमा[ण, अनुसंधान, मूãयांकन, 
सांिÉयकȧ और Ĥͧश¢ण। 
3.    जनजातीय कãयाण पर èवैिÍछक Ĥयासɉ का संवध[न और ͪवकास। 
4.    अनुसूͬचत जनजाǓतया,ँ िजनमɅ ऐसी जनजाǓतयɉ से संबंͬधत छाğɉ को छाğवृͪ ƣ भी शाͧमल 
है। 
5.    अनुसूͬचत जनजाǓतयɉ का ͪवकास। 
5क. वन भूͧम पर वन मɅ रहने वालȣ अनुसूͬचत जनजाǓतयɉ के अͬधकारɉ से संबंͬधत कानून सǑहत 
सभी मामले। 
नोट: जनजातीय काय[ मंğालय, अनुसूͬचत जनजाǓतयɉ के ͪवकास काय[Đमɉ कȧ समĒ नीǓत, 
योजना और समÛवय हेतु नोडल मंğालय होगा। इन समुदायɉ के ͪवकास के ¢ेğीय काय[Đमɉ और 
योजनाओं के संबंध मɅ नीǓत, योजना, Ǔनगरानी, मूãयांकन आǑद तथा उनका समÛवय संबंͬ धत 
कɅ ġȣय मंğालयɉ/ͪवभागɉ, राÏय सरकारɉ और संघ राÏय ¢ेğɉ के Ĥशासनɉ कȧ िज़àमेदारȣ होगी। 
Ĥ×येक कɅ ġȣय मंğालय/ͪवभाग अपने ¢ेğ के ͧलए नोडल मंğालय या ͪवभाग होगा। 
6.   (क) अनुसूͬचत ¢ेğ; 
    (ख) अनुसूͬचत ¢ेğɉ के ͧलए राÏयɉ के राÏयपालɉ ɮवारा बनाए गए ͪवǓनयम। 
7.    (क) अनुसूͬचत ¢ेğɉ के Ĥशासन और अनुसूͬचत जनजाǓतयɉ के कãयाण पर ǐरपोट[ देने के 
ͧलए आयोग; और  
      (ख)  ͩकसी राÏय मɅ अनुसूͬचत जनजाǓतयɉ के कãयाण के ͧलए आवæयक योजनाओं कȧ 
Ǿपरेखा तैयार करने और उनके ͩĐयाÛवयन के संबंध मɅ Ǔनदȶश जारȣ करना। 
8.   राçĚȣय अनुसूͬचत जनजाǓत आयोग। 
9. अनुसूͬचत जनजाǓतयɉ से संबंͬधत अपराधɉ के संबंध मɅ आपराͬधक Ûयाय के Ĥशासन को 
छोड़कर नागǐरक अͬधकार संर¢ण अͬधǓनयम, 1955 (1955 का 22) और अनुसूͬचत जाǓत एवं 
अनुसूͬचत जनजाǓत (अ×याचार Ǔनवारण) अͬधǓनयम, 1989 (1989 का 33) का काया[Ûवयन । 

10.  नीǓत आयोग ɮवारा तैयार ढांचे और तंğ के आधार पर जनजातीय उप-योजना कȧ Ǔनगरानी। 
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Separate paging is given to this Part in order that it may be filed as a separate compilation. 

 

MINISTRY OF LAW AND JUSTICE 

(Legislative Department) 

 

New Delhi, the 30
th
 September, 2003/Asvina 8, 1925 (Saka) 

 

 The following Act of Parliament received the assent of the President on the 28
th
 

September, 2003, and is hereby published for general information:- 

 

THE CONSTITUTION (EIGHTY-NINTH AMENDMENT) ACT, 2003 

 

[28
th
 September, 2003] 

 

An Act further to amend the Constitution of India. 

 

 Be it enacted by Parliament in the Fifty-fourth Year of the Republic of India as 

follows:- 
 

 

1.(1) This Act may be called the Constitution (Eighty-ninth Amendment)   

         Act, 2003.  

                

(2) It shall come into force on such date as the Central Government      

      may, by notification in the official Gazette, appoint. 

 

Short title  and       
commencement 

  

  

        

2. In article 338 of the Constitution--  Amendment of  

article 338 

 

(a) for the marginal heading, the following marginal heading shall  

be substituted namely:- 

 

“National Commission for Scheduled Castes”, 
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(b) for clause (1) and (2), the following clauses shall be substituted,  

namely:-  

 

(1) There shall be a Commission for the Scheduled castes to be known    as the National 

Commission for Scheduled Castes. 

  

(2) Subject to the provisions of any law made in this behalf by Parliament the Commission 

shall consist of a Chairperson, Vice-Chairperson and three other Members and the conditions 

of service and tenure of office of the Chairperson, Vice-Chairperson and other Members so 

appointed shall be such as the President may by rule determine.: 

 

(c) in-clauses (5) and (10), the words “and Scheduled Tribes” where they  

occur shall be omitted. 

 
Insertion of New 

Article 338A. 
(3). After Article 338 of the Constitution, the following article shall be            inserted 

namely:- 

 
National 

Commission 

for Scheduled 

Tribes 

“338 A (1) There shall be a Commission for the Scheduled tribes to be known as 

the National Commission for the Scheduled Tribes. 

 

   

(2) Subject to the provisions of any law made in this behalf by Parliament, the 

Commission shall consist of a Chairperson, Vice-Chairperson and three other Members and 

the conditions of service and tenure of office of the Chairperson, Vice-Chairperson and other 

members so appointed shall be such as the President may by rule determine. 

 

(3) The Chairperson, Vice-Chairperson and other Members of the Commission shall be 

appointed by the President by warrant under his hand and seal. 

 

(4) The Commission shall have the power to regulate its own procedure 

 

(5) It shall be the duty of the Commission---- 

 

(a) to investigate and monitor all matters relating to the safeguards provided for the 

Scheduled Tribes under this Constitution or under anby order of the Government and to 

evaluate the working of such safeguards; 

(b) to inquire into specific complaints with respect to the deprivation of rights and 

safeguards of the Scheduled tribes; 

(c ) to participate and advise on the planning process of socio-economic development of 

the Scheduled Tribes and to evaluate the progress of their development under the Union and 

any State; 

(d) to present to the President, annually and at such other times as the Commission may 

deem fit, reports upon the working of those safeguards; 

(e) to make in such reports recommendations as to the measures that should be taken by 

the Union or any State for the effective implementation of those safeguards and other 

measures for the protection, welfare and socio-economic development of the Scheduled tribes; 

and 



(f) to discharge such other functions insulation to the protection, welfare and development 

and advancement of the Scheduled tribes as the President may, subject to the provisions of any 

law made by Parliament by rule specify. 

 

(6) The President shall cause all such reports to be laid before each House of Parliament 

alongwith a memorandum explaining the action taken or proposed to be taken on the 

recommendations relating to the Union and the reasons for the non-acceptance, if any, of any 

of such recommendations. 

 

(7) Where any such report, or any part thereof, relates to any matter with which any State 

Government is concerned, a copy of such report shall be forwarded to the Governor of the 

State who shall cause it to be laid before the legislature of the State along with a memorandum 

explaining the action taken or proposed to be taken on the recommendations relating to the 

State and the reasons for the non-acceptance, if any of any of such recommendations. 

 

(8) The Commission shall, while investigating any matter referred to in sub-clause (a) or 

inquiring into any complaint referred to in sub-clause (b) of clause (5)have all the powers of a 

civil court trying a suit and in particular in respect of the following manners namely:- 

 

(a) summoning and enforcing the attendance of any person from any part of India and 

examining him on oath; 

(b) requiring the discovery and production of any document; 

(c) receiving evidence on affidavits; 

(d) requisitioning any public record or copy thereof from any court or office; 

(e) issuing commissions for the examination of witnesses and documents; 

(f) any other matter which the President may, by rule, determine. 

 

(9) The Union and every State Government shall consult the Commission on all major 

policy matters affecting Scheduled Tribes.” 

 

SUBHASH C. JAIN 

Secy to the Govt. of India 
 


